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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO.  418 of 2021 

With 
ORIGINAL APPLICATION NO. 447 of 2021 

IN THE MATTER OF: 
Tilak Raj Adhana & Ors    …Applicant 

Versus 

State of Uttar Pradesh     …Respondent 

ADDITIONAL REPLY ON BEHALF OF THE PROJECT 

PROPONENT IN COMPLIANCE OF THE ORDER DATED 

17.05.2024 PASSED BY THIS HON’BLE TRIBUNAL 

Most Respectfully Showeth: - 

1. That the captioned Original Application is a Letter Petition filed by

one person named Tilak Raj Adhana and others whereby, the

allegations of emission of heavy smoke by the Modi Sugar Mills,

Modi Nagar, Ghaziabad, Uttar Pradesh has been made. That the

Answering Respondent/Project Proponent has already filed the

reply to the Original Application.

2. That this Hon’ble Tribunal vide its order dated 17.05.2024 directed

the project proponent (Respondent No.5&6 herein) to file the better

reply on the following issues: -

a. Running of Tube wells without permission;

b. Non handling and disposal of fly ash in accordance with

guidelines laid down by Ministry of Environment, Forest and

Climate Change, Government of India;
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c. Rain water harvesting system whether made by the said

industry or not and if yes, whether the same is in functional

condition;

d. The action taken by industry for maintenance of village ponds

which it has adopted.

e. Necessary plantation as per the requirement of condition of

EC and consent.

3. That in compliance of the aforesaid the directions, the answering

Respondent submits as under issue wise:

RUNNING OF TUBE WELLS WITHOUT PERMISSION

4. That the Project Proponent/Respondent No.5&6 has No-objection

certificate for the extraction of ground water of Borewell-1 which

is valid FROM 21/07/2023 TO 03/01/2025. Further on 07.02.2024

Project Proponent/Respondent No.5&6 has applied for the

registration of the Borewell-1 to the Ground Wate Department,

Ministry of Jal Shakti, Government of Uttar Pradesh and the same

is pending before the Ground Wate Department.

A copy of the NOC bearing Certificate No: REG013999 which is

valid FROM 21/07/2023 to 03/01/2025 of Borewell-1 is Annexed

herewith as ANNEXURE R-1.

A copy of the Application dated 07.02.2024 submitted by Project

Proponent for the registration of Borewell-1 is annexed herewith

and marked as ANNEXURE R-2.

5. That the Project Proponent/Respondent No.5&6 has No-objection

certificate for the extraction of ground water of Borewell-2 having

Registration no: REG034026which is valid which is valid from

06.12.2022 to 03.01.2025. Further on 07.02.2024 Project
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Proponent/Respondent No.5&6 has applied for the registration of 

the Borewell-2 to the Ground Wate Department, Ministry of Jal 

Shakti, Government of Uttar Pradesh and the same is pending 

before the Ground Wate Department. 

A copy of the NOC bearing Certificate No: REG034026 which is 

valid from 06.12.2022 to 03.01.2025 is Annexed herewith as 

ANNEXURE R-3. 

A copy of the Application dated 07.02.2024 submitted by Project 

Proponent for the registration of Borewell-2 is annexed herewith 

and marked as ANNEXURE R-4. 

6. That the issues with respect to the presence of the 2 illegal borewell 

for which District Magistrate / Chairman, District Gound Water 

Management Council that has imposed a cost of Rs. 5 lacs on the 

Project Proponent. At this juncture it is important to clarify here that 

the Project Proponent requested vide letter dated 02.03.2024 to the 

District Magistrate / Chairman, District Gound Water Management 

Council for Waiver of Penalty imposed by citing the reason that one 

small borewell to provide drinking water to the Administrative 

Block of Modi Vansapati Manufacturing Company which had been 

installed long back and was closed on 03.02.2003 and one small 

borewell which had also been installed long back near the Cane 

Carrier in the Factory Premises to provide drinking water to the 

Sugar Cane Farmers who were supplying the Sugar Cane to Modi 

Sugar Mills was also closed in 2009 and was not at all in use since 

then. Hence issues related to presence of 2 illegal borewell do not 

exist and the same is pending before the Ld. District Magistrate. 

A copy of the letter dated 02.03.2024 to the District Magistrate / 

Chairman, District Gound Water Management Council for Waiver 

of Penalty imposed is annexed herewith as an ANNEXURE R-5.  
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NON-HANDLING AND DISPOSAL OF FLY ASH IN 

ACCORDANCE WITH GUIDELINES LAID DOWN BY 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE, GOVERNMENT OF INDIA  

7. That the Project Proponent converts the fly ash into wet ash through 

venturi scrubber system and this wet ash is used for the following 

purpose: - 

a. It is used for filling of the low-lying area, 

b. It is being provided to the farmers of the surroundings area as 

free of cost which is used as a manure in the agricultural land. 

c.  The quantity left after point (a) and (b), it is accumulated in 

the land admeasuring 1 acre bearing Khasera No. 615 which 

Project Proponent has taken on lease from Mohit Sharma S/o- 

Shiv Om Sharma and some other persons for 1 year at the cost 

of Rs. 40,000/- per year and the same land is used for point (a) 

and (b) later on.     

A copy of the lease agreement dated 11.01.2024 is annexed 

herewith as an ANNEXURE R-6. 

At this juncture, it is pertinent to note that even as per notification 

dated 31.12.2021 issued by the MoEF&CC for disposal of Fly Ash 

of the thermal power plants wherein, it has been mentioned that the 

Fly Ash can be disposed of in various purpose which includes 

“Filling up of low-lying Area” though the Sugar cane Industry has 

light weight ash in comparison to Thermal Power Plant. 

A copy of the notification dated 31.12.2021 issued by the 

MoEF&CC for disposal of Fly Ash of the thermal power plants is 

annexed herewith and marked as ANNEXURE-7 
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RAIN WATER HARVESTING SYSTEM WHETHER MADE 

BY THE SAID INDUSTRY OR NOT AND IF YES, 

WHETHER THE SAME IS IN FUNCTIONAL CONDITION;  

8. That the rain water harvesting system is working in some part of the 

unit wherein rain water is stored in the roof top of building and a 

pipeline is connected with roof top and going up to the ground so 

that ground water can be recharged.  

A photograph depicting the functioning of rain water harvesting is 

Annexed herewith as ANNEXURE R-8. 

9. That the Project Proponent has further given contract to two 

contractors namely: - a) M/s. ONS Engineering works, Khatauli, 

District - Muzaffar Nagar, Uttar Pradesh in which work is likely to 

be completed on 31.08.2024 and b) M/s. Complete Construction, 

Dhampur, District-Bijnor, Uttar Pradesh in which work is likely to 

be completed on 09.09.2024 for the construction of further rain 

water harvesting system which is under process.  

A copy of the contracts granted to M/s. ONS Engineering works, 

Khatauli, District - Muzaffar Nagar, Uttar Pradesh and M/s. 

Complete Construction, Dhampur, District-Bijnor, Uttar Pradesh is 

annexed herewith and marked as ANNEXURE R-9 (Colly). 

THE ACTION TAKEN BY INDUSTRY FOR 

MAINTENANCE OF VILLAGE PONDS WHICH IT HAS 

ADOPTED.  

11. That the project proponent has also adopted and developed a pond 

in the year 2020 for the ground water rechargeability and the same 

is being maintained by the project proponent from time to time for 

proper functioning of the rechargeability. The Project proponent on 

25.02.2024, has given the contract to the “Green Admire 
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Consultancy & Engineering” for the renovation/ maintaining the 

pond having cost of RS. 20 lacs.  

A copy of photographs depicting the cleaning of pond and a copy 

of contracts granted to the Green Admire Consultancy & 

Engineering for the renovation/ maintaining the pond is annexed 

herewith and marked as ANNEXURE R-10 (Colly). 

NECESSARY PLANTATION AS PER THE REQUIREMENT 

OF CONDITION OF EC AND CONSENT. 

12. That the Project Proponent has actively involved in Corporate 

Environment Responsibility and has planted plants/saplings inside 

the premise of the unit and surroundings in order to sustain the 

required number of plants as per conditions of the Environment 

Clearance and Consent. The Project Proponent is duty bound to 

comply the said condition and has planted 6000 plants/saplings in 

this year inside the premises as well as outside the premises apart 

from the already maintained green belt and yearly plantation. The 

plants are also being maintained by the answering Respondent. 

Moreover, the answering Respondent are in process of planting 

additional 1000 plants/saplings in the months of August.  

A copy of relevant photographs displaying the plantation of tress in 

the unit and nearby area is Annexed herewith as ANNEXURE R-

11 (Colly).  

13. That, in view of the above facts and circumstances of the case and 

the answering Respondent has a good case on merits and the 

Original Applicant may be disposed of in light of the above facts. 

14. That the supporting Affidavit is being filed along with this Reply. 

 

 

 

61176



FILED BY 

THROUGH            

SAURABH RAJPAL 
(ADVOCATE FOR THE RESPONDENT NO.5&6) 

OFFICE:-D-206, 2ND FLOOR, 
LAJPAT NAGAR-I, 

NEW DELHI-110024 
MOB: -99717 92885 

E-MAIL: -advocatesaurabhrajpal@gmail.com
PLACE – NEW DELHI 

DATE -        07.08.2024 
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INDIA NON JUDICIAL H I HI IUIIiIiII II I I I ifi I Ilfift I 
Government of Uttar Pradesh  IN-UP388592060681 

e-Stamp RAV!NDERK.,, 
TA 

19W  
Acre.  UPl4o849o4/oDJNAG 

07 Aug 202411 10AM 

NEWIMPACC (SV)/ up14084904/ MODINAGAR/ UP GZB 

SUBIN UPUP1408490474353073132169W 

RAJENDRA PAL SINGH 

Article 4 Affidavit 

Not Applicable 

'-4 

Certificate No. 

Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs.) 

First Party 

Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.)  

RAJENDRA PAL SINGH 

Not Applicable 

RAJENDRA PAL SINGH 

100 
(One Hundred only) 

Please write or type below this line 

BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.418 of 2021 
With 

ORIGINAL APPLICATION NO. 447 of 2021 

Tilak Raj Adhana & Ors Applicant 
Versus 

State of Uttar Pradesh & Ors .. . Respondent 

AFFIDAVIT 

I, Rajendra Pal Singh, Sb. Shri Churaman Singh, Aged About 

65 years, R/o. House No. - 774, Sector-29, Near Petrol Pump, 

Faridabad, Haryana do hereby solemnly affirm and declare as under:- 

Contd... .2.... 

2 
Statutory Aertt T2 
1. The authenticity of this Stamp certificate should he verified ...www.shciiestamp.com  or using Stamp Mobile App of Stock Hotthng 

Any discrepny in the details on this Certificate nd as available on the wehaite / MOhii App renders it invalid. 
2 Th onus ot checking the tepitm5Oy is on the useis of the certificate 
3. in case of any rlisr,repency please infourt the Competent Authority 
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-2- 

1. That I am Authorized Representative of MIs Modi Sugar Mills 

Unit, Modinagar, District Ghaziabad (U.P) and am well 

conversant with the facts and circumstances of the case and 

thus competent to swear this affidavit. 

2. That the accompanying reply has been drafted by my Counsel 

under my instruction based on knowledge and I affirm that 

statement of facts made herein are true and correct to my 

knowledge. 

3. That the contents of the said reply be read as part of this affidavit 

and same are not repeated here for the sake of brevity. 

It, 

DEPONENT 
.- - 

*

\ 

77, '  VERIFICATION  

ç'  Verified at Modinagar on this 07U1 day of August, 2024 that the 

contents of my aforesaid affidavit are true and correct to my 

knowledge. No part of it is false nor anything material has been 

concealed therefrom. 

DEPIENT 

U? U2 
1JNi,k  RANl 

A.:ocate 
t'!ii. 

1e 
a23ba( 
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Certificate No. 

Certificate Issued Date 
a 

Account Reference 
a 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property Description 

Consideration Price (Rs.) 

I IIIIIIIIIII I II II II IIIIF III 
Government of Uttar Pradesh IN-UP38855950968986W 

e-Stamp RAVtNDER K 
L.NO.- ' 

INUP3885595O968986W ct. UP 14O8494!MODINA !UPGZ3 
07-Aug-2024 11:09 AM 

NEWIMPACC (SV)/ up14084904/ MODINAGAR/ UP-GZB 

SUBIN-UPUP1 408490474346328917927W 

RAJEEV GUPTA 

Article 4 Affidavit 

Not Applicable 

INDIA NON JUDICIAL 

First Party   - 

Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.)  

RAJEEV GUPTA 

Not Applicable 

RAJEEV GUPTA 

100 
(One Hundred only) 

1 
;.,— 

Piease writeorpelotthino
' 3 5950968 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO.418 of 2021 

With 
ORIGINAL APPLICATION NO. 447 of 2021 

THE MATTER OF:  

'J 
 C5 7 iik  Raj Adhana & Ors . .Applicant 

-' Versus 
State of Uttar Pradesh & Ors . . Respondent 

AFFIDAVIT 

I, Rajeev Gupta, Sb. Shri Mahendra Kumar Gupta, Aged About 
52 years, R/o. E-1 18, Saya Zion , Gaur City -I, Sector-IV, Greater 
Noida do hereby solemnly affirm and declare as under:- 

Contd....2.... 

Statutory Alert: 
L The authenticity of this Stamp certificate should be verified at 'www.shcitestanip.com or using 0-Stamp Mobile App of Stock Holding 

Any discrepancy in the details on this Certificate and as available on the website / Mobile App renders it invalid 
2 The onus of checking the legitimacy is on the users at the certificate 
3. in case of any d;screpancy please inform the Competent Authority 

'C 

A
 R

A
JE

E
V

  G
U

P
T

A
  R

J
E

V
  G

U
P

tA
 A

J
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STF1T) 

-2- 

1. That I am Authorized Representative of M/S Modi Distillery 

Unit, Modinagar, District Ghaziabad (U.P) and am well 

conversant with the facts anvvd circumstances of the case and 

thus competent to swear this affidavit. 

2. That the accompanying reply has been drafted by my Counsel 

under my instruction based on knowledge and I affirm that 

statement of facts made herein are true and correct to my 

knowledge. 

3. That the contents of the said reply be read as part of this affidavit 

and same are not repeated here for the sake of brevity. 

iSA. 

VERIFICATION 

DEPONENT 

Verified at Modinagar on this 07th day of August, 2024 that the 

contents of my aforesaid affidavit are true and correct to my 

knowledge. No part of it is false nor anything material has been 

concealed therefrom. 

07 AUG224 

Avooate 
Nc;. 

DEPONENT 
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Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG013999
VALID FROM 21/07/2023 TO 03/01/2025

Serial No.: 202303000338

Name of the Owner DS  REDDY

Address of the Applicant MODI SUGAR, MODINAGAR,
GHAZIABAD

Application No. GZBD0323RIN0589

Date of Submission 16/03/2023 Specimen Signature

Company Name MODI SUGAR MILLS (MODI
INDUSTRIES LIMITED)

Company Address Modinagar, Ghaziabad,
Uttar Pradesh

Location Particulars

District Ghaziabad Block BHOJPUR

Plot No./Khasra No. MODI SUGAR, MODINAGAR,
GHAZIABAD

Municipality/Corporation Yes

Ward No./Holding No. NA

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

15/01/1990

Type of Well Tube Well/Boring Depth of the Well (In meter) 100.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 30.00

Operational Device Electric Motor Rate of Withdrawal (m /hr.) 190.00

Date of Energization (In Case of Electric Pump) 15/01/1980

Maximum Allowable Rate of
Withdrawal (m /hr.):

190.00 Maximum Allowable Running Hours Per
Day:

3.00

Maximum Allowable Annual
Extraction of Ground Water:

85500.00 Recharge Required 171000.00

Reason for renewal of N.O.C.
एन.ओ.सी. के  नवीनीकरण का कारण

For Industrial Use

Against Case

3

3

ANNEXURE R-1 121182



This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified for extraction of ground water at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground water and is
valid subject to the observance of the conditions stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 171000.00 cubic meter, as specified under the application form.

Conditions

(1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
(2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization.
(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction,
at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water
meters
(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands.
(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.
(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration.
(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.
(8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.
(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.
(10) Guidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers
are as follows for compliance of NOC:
• The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.
• The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.
• No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

• The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter up to two decimals.
• For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
• The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.
• All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
• The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.
• A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.
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• Any other site-specific requirement regarding safety and access for measurement may be taken care of.
(11) Any other condition(s) that may be imposed by the concerned Authority.
(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground
water pollution.
(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :17/08/2023

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature

3

3

3
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Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG034026
VALID FROM 06/12/2022 TO 03/01/2025

Serial No.: 202205001102

Name of the Owner DS  REDDY

Address of the Applicant MODI SUGAR, MODINAGAR,
GHAZIABAD

Application No. GZBD0522RIN0332

Date of Submission 31/05/2022 Specimen Signature

Company Name MODI SUGAR MILLS (MODI
INDUSTRIES LIMITED)

Company Address

Location Particulars

District Ghaziabad Block BHOJPUR

Plot No./Khasra No. MODINAGAR GHAZIABAD UTTAR
PRADESH

Municipality/Corporation Yes

Ward No./Holding No. NA

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

15/01/1980

Type of Well Tube Well/Boring Depth of the Well (In meter) 100.00

Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 30.00

Operational Device Electric Motor Rate of Withdrawal (m /hr.) 70.00

Date of Energization (In Case of Electric Pump) 15/01/1980

Maximum Allowable Rate of
Withdrawal (m /hr.):

70.00 Maximum Allowable Running Hours Per
Day:

8.00

Maximum Allowable Annual
Extraction of Ground Water:

84000.00 Recharge Required 0.00

Reason for renewal of N.O.C.
एन.ओ.सी. के  नवीनीकरण का कारण

For Industrial Purpose

Against Case

3

3
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This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified for extraction of ground water at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day , and for maximum allowable annual extraction of ground water and is
valid subject to the observance of the conditions stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form.

Conditions

(1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
(2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization.
(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction,
at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water
meters
(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands.
(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.
(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration.
(7) n case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.
(8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.
(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be
made available to this office on monthly basis.
(10) Guidelines for Installation of Piezometers and their Monitoring
Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers
are as follows for compliance of NOC:
• The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.
• The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.
• No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

• The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter up to two decimals.
• For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
• The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.
• All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
• The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 lt. capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.
• A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.
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• Any other site-specific requirement regarding safety and access for measurement may be taken care of.
(11) Any other condition(s) that may be imposed by the concerned Authority.
(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries/ Laghu Udyog Bharati certified auditors and submit audit reports within three months of completion of the same to
Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next
five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground
water pollution.
(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

Date :02/02/2023

Place:Ghaziabad

This certificate is electronically generated and does not require digital signature

3

3

3
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2/7/24, 12:19 PM Registration Form 

·GROUNDWATER DEPARTMENT
1 

(Namami Gange & Rural Water Supply Department)
I Ministry of Jal Shakti 
I Government of Uttar Pradesh 

[UIS 10(1) or 11(1) of )he Utt�r Prapesh Ground Water Managemen!�f::a
Regulation Act, 2019.]

f\nRm �u@'�cu;f 3ITT RiPtQ•H �, 2019 q;r-g 10 (1) 'QT 11 (1)1 

-

:�sg�nt's Details
q;J� 

Type of Applicant 

�cf>T� 
-- --
Application Date 

�� 

Name of the Applicant 

� cf>T .:nil' 

Mobile No. 

�m 

Date of Birth 

� 

Nationality 

� 

Aadhaar Card Number 

House No./Flat No./Building No. 

1Jct,R �Oflfflc �0/\fiR �O 

City/Town/Post Office 

.flR�/QRc � 

District 

� 

Designation 

ll"G 

Company Address 

ci;"q;:fi cf>T t@T 

Details of Exist�g'<�
ell

Rlca¥t1-1 �q;r 
-

District 

� 

- -

Plot No./Khasra No. 

� msJTmmTI msJT 

Ward No./Holding No. 

q'ftmsrr�msrr 

-

Uploaded Google I Toposheet 

Map 

��lllIT�cf>T"T"@/ 
�� 

about:blank 

Behalf of Firm/Company 

-- -

RAM KAMAL YADAV 

7060200432 

01/01/1963 

Indian 

9457 7905 6638 

MODI SUGAR MILLS A UNIT 
OFMODI INDUSTRIES LTD, 
MODINAGAR, GHAZIABAD 

GHAZIABAD 

GHAZIABAD 

MODINAGAR GHAZIABAD UTTAR 
PRADESH 

MODINAGAR GHAZIABAD UTTAR 
PRADESH 

Ghaziabad 

- - - ---
MODINAGAR GHAZIABAD UTTAR 
PRADESH 

NA 

Download 

-�- - - --

---

Application Number GZBD0224RIN0772 
�"ffl!m 
- -- ---- - --
07/02/2024 

Email ID. rkyadav@modisugar.com 
�an«t 

Gender Male 
ffilJ 

ID as Address Proof Aadhaar Card 
f;rqmll+JTOT� an«t 

Uploaded Aadhaar Card Download 
��lllIT'31mRq;rt 

Local ityNillage 

�/llTcf 

State Uttar Pradesh 
m;q 

Pin Code 201204 
ftr-lffl 

Company Name MODI SUGAR MILLS (MODI 
ci;"q;:fi cf>T .:nil' INDUSTRIES LIMITED) 

Authorization Letter Download 
� lr;r 

�-- ·- - -
Block BHOJPUR 
ai!ITct> 

----
Municipality/Municipal Corporation No 
.flR lllfaq;/.flR f.fTm 

-
Uploaded Land Details 

1 

Download 
��1JtIT1ffercf>T� 

---- ---

1/4 

I 

- - -- -

·-

-

- - -

I --- - -- --· 

~ - I 

I - -

ANNEXURE R-3
181188



2/7/24, 12:19 PM 

r 
Registration Form 

I 
I Location Coordinates 28°49'38.43"N 77°34'11 .20"E 1 Google Map 

I 
Download 

1~ f.$rtq; 
I j111IB~ I 

Particulars of T~sl~xisting Well 
Fct~i:i1;::i cJ?Q' q;y 

Date of Construction/Sinking of 15/01/1980 Type of Well Tube Well/Boring 
Well cJ?lJq;J~ 
cJ?1J qft f;rnfuJ fMtJ 

Discharge of Tube Well (cum./hr) 70 
~q;yAA;:r (cum./hr) 

Housing Pipe If Any Yes - Approx. Length of Housing Pipe (In 100.00 

~<ffltl meter) 

~tf$ctft~mnt(lfrn" 
~ 

Approx. Diameter of Housing 250.00 Material of the Housing Pipe & Blank Iron 
Pipe (mm) Pipe 
~tf$q;y~arm ~ tf$~·tf$ctft~ 
(f;ii:fhflc< ~ 

Strainer Details 
"$Rq;y~ 

Material of Strainer Iron Number of Strainer(s) 5 
~qft~ ~qft~ 

S.No. Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In 
ifrn Ground Level (in Meter) Ground Level (in Meter) meter) millimeter) 

~ ~. 1!-~~fcl,a-;fi~tR~l ~. 1!-~ ~ fcl,a-;ft ~ cfcf> ~ t mnt (lfrn" amt (i;iahflc< ~ 
(lfrn"~ (lfrn"~ ~ 

1 70.00 76.00 6.00 250.00 

2 76.00 82.00 6.00 250.00 

3 82.00 88.00 6.00 250.00 

4 88.00 94.00 6.00 250.00 

5 94.00 100.00 6.00 250.00 

Approx. Depth of Well (In meter) 100.00 Whether There has been Any Adverse No 

cJ?lJctft ~~ (lfrn"~ Report Regarding Water Quality of the 
Well? 

~ cJ?1J ~ \j@qft 1jU1'crffl ~~'If q;)f 
~fttnil? 

-- -- ---- -- - - --- - --
Ground Water Level (In meter) 22.00 

~~(lfrn"~ 
-----

Details of Existing Pumping Device Fct~i:i1;::i lfftm '3qq;,to1 q;y ~ 

Type of Pump to be Used Submersible Pump Capacity (In m3/hr) 70.00 
l1mlrfc\;'-q'GfAq@tjq q;J ~ tjq &fl@T (m3/hr) 

Horse Power (H.P.) 30.00 Length of Suction Pipe (In meter) 33.00 
~ lITTR ~:ifi.) ~ ~ qft mnt (lfrn" ~ 

Operational Device Electric Motor Date of Energization 15/01/1980 
ll~'i:11~::J~ fcl ~gcll if>< 01 f'MtJ 

about:blank 2/4 

191189



-2/7/24, 12:19 PM Registration Form 

I Details of Utilization of Well I WQ ~ '3"Q1TTTT q,J ~ 
- - -
Purpose of the Existing Well 

1 
Industrial 

~~cf>T~? 
·----- - - -- -

Annual Running Hours 1200.00 Annual Days 150 
crrfifcr; iJQll11J ~ 1l) ~ iJQll11J ~ 1l) 

Daily Running Hours 8.00 Whether the Water Supplied in Well No 

~ iJQll11J ~ 1l) Area Through Pipe Water Supply or 
Not? 

~ ~~ii@cift~lJT{Q"ii@Ttjfcf~ 

lfl'<IPJ ~ ~ t? 

Please Submit Mode of Recycled in ETP and used in Please Mention Whether Obtained Yes 

Treatment of Waste Landscaping and washing NOC from Uttar Pradesh Pollution 

Water/Effluent (For Industries) Control Board for Discharge of 

~ ure clft '3'tl'iJR" ~ \ff Effluent/Waste Water or Not? 
('3ffl1Ttl) ~~cR~~~m~ 

~-ant~~~/~ii@ 

~ti 3RNftr"Rll"TlJTtr:fllTCcl"~~ 
111n t ,3f~ ~ 

Upload NOC Download Length of Section Pipe (in Meter) 33.00 

3ATQftr ~ ~ cR ~ lJT{Q" clft ~ ~ 1l) 

Whether Rain Water Harvesting No Any Other Information Which You N/A 

Structure has been Constructed Would Like to Furnish 

within the Premises? q;)f 3rtl ijj H ct, 1.fl GIT 3ll1J liGR Cf>v'IT 
~~~q'°qfij@~ ~t 
~ cf>T f.n:lfur fcl;trr 111n t? 

Maximum Allowable Annual Extraction of Ground Water: 84000.00 

Does industry come under No 
MSME? 

cf{l1 '3m MSME ~ 3ffilra ,3f@Jl 
? 

NOC Issued By: 

3RNftJ "Rll"T1IT tr:f (QRT ~ 

Central Ground Water Authority No 

~ 1fNure ~ 

Ground Water Department Uttar Pradesh Yes 

1fN urefct\fllT ~ mm"cf>R 

Certificate Number REG034026 Issue Date 02/02/2023 
~fflsn ~fcrftf 

- ------ --- ---- - -- ---· - - -· -- - -
Expiry Date 03/01/2025 Upload Certificate Download 

~fcrftf ~~<R 

about:blank 3/4 
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2/7/24, 12:19 PM Registration Form 

Declaration by the ~~plicant 
~IDx!d~ti~UII 

I do hereby declare that the particulars fuenished herein above are correct and true . I understand that in case any of the information and particulars is 

found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .. 

-4~mf?lffi<lmlTffip-'3,CR~~fcmur~q~i1-4"G!Rcffffcp-~i51m~~~~~~1R'3"Q"OOfcmur~-qm~mmr 
~-1NfGt~cf.>'1UI ~~~ uiR <lTITr m' 

I Agree!# ~(;I-Id~ 
NoteRTc 

• Separate application forms should be used for registration of each individual well. 

• The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction I 

alteration shall be duly authenticated. 

• In case any of the particulars/information is found to be incorrect at any stage of verification I scrutiny, the application is liable for rejection . 

• In case any of the particulars/ information furn ished is found to be incorrect at any stage even after issue of the registration, the registration is 

liable for cancellation. 

• Please write 'N.A.' against those items which are not applicable. 

• Please attach the following documents along with the application : 

• (a) Document showing proof of ownership of land; 

• (b} Photocopy of Aadhaar card I voter ID I ration card I any other proof of identification. 

• (c) Map showing location of the existing well , the command are a and the existing wells which have been refer red to in item no.2(a), (b)and(c). 

• (d} Affidavit referred to in item no. ?(e) 

• The concerned Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case. 

about:blank 4/4 
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.,, 
2/7/24, 12:16 PM Registration Form 

GROUND WATER DEPARTMENT 

(Namami Gange,& Rural Water Supply Department) 
1 Ministry of Jal Shakti 
I Government of Uttar Pradesh 

[UIS 10(1) or 11(1) of)he Utt�r Pra.,.desh Ground Water Managemen�ff£,f!
Regulation Act, 2019.]

['3ffi"� �ul"a'1Jifu;{ 3IR �Pl<HH �. 2019 q;['<_J 10 (1) tJT 11 (1)] 

��su�ant's Details
q;-rf<lcRur 

Type of Applicant 
� q;y � 

- - - -
Application Date 
�� 

-- -

Name of the Applicant 
�q;y;:im 

Mobile No. 
�� 

Date of Birth 
� 

Nationality 

� 

Aadhaar Card Number 

House No./Flat No./Building No. 
1!<tSR �o• �01\fcA �o 

City/Town/Post Office 
"-ttR�/tITTc � 

District 
� 

Designation 
°QG 

Company Address 
�q;Jl@T 

Details of Existing Well 
�a.:i1-1 �q;-r� 

District 
� 

- -

--

Behalf of Firm/Company 

-�

RAM KAMAL YADAV 

7060200432 

01/01/1963 

Indian 

9457 7905 6638 

MODI SUGAR MILLS A UNIT 
OFMODI INDUSTRIES LTD, 
MODINAGAR, GHAZIABAD 

GHAZIABAD 

GHAZIABAD 

Authorized Signatory 

MODI SUGAR, MODINAGAR, 
GHAZIABAD 

-- - --

Application Number I GZBD0224RIN0773 
�'ffl!ffl 

-- '-

07/02/2024 

Email ID. rkyadav@modisugar.com 
�3flffi 

Gender Male 
ffi1J 

ID as Address Proof Aadhaar Card 
f.{qmlflJTUTtl 3flffi 

Uploaded Aadhaar Card Download 
��lllIT31TVRitilt 

LocalityNillage 
�/11Tq 

State Uttar Pradesh 
� 

Pin Code 201204 
fTRffl 

Company Name MODI SUGAR MILLS (MODI 
�q;y;:im INDUSTRIES LIMITED) 

Authorization Letter Download 
�'Q:f 

�---- -·- --
Block BHOJPUR 
iiffiip 

-

- --

tGhaziabad 

- --- ------
Plot No./Khasra No. MODI SUGAR, MODINAGAR, Municipality/Municipal No 
� 'ffl!fflromTI 'ffl!ffl GHAZIABAD Corporation 

"-t7R �RlR � 
-- - - -- - - --

Ward No./Holding No. NA Uploaded Land Details Download 
cnt 'ffl!ffl� 'ffl!ffl ��lllIT �q;yfcmur 

about:blank 1/4 

I--

I--------------1------------

.__ 

" 

ANNEXURE R-4
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2/7/24, 12:16 PM Registration Form 
I 

Uploaded Google I Toposheet I Download 

I Map I 3fl@T6~llllTWCfq;J'T@/ 

I ~-4ti 
- -- - - ~-

I Dowoload 

--
Location Coordinates 28°49'32.44"N 77°34'8.67"E Google Map 

~~ 'T@~ 

Particulars of T;«'<~xisting Well 
fcl~f!I~ ~q;y 

Date of Construction/Sinking of 15/01/1990 Type of Well Tube Well/Boring 
Well WCJg;JWf>R 
wcr<tfl~fflftl 

Discharge of Tube Well (cum./hr) 190 

~q;y~ (cum./hr) 
-

Housing Pipe If Any Yes Approx. Length of Housing Pipe 100.00 

~~t (In meter) 

~trrfq <tfl ~~ 
(lfITT1)) 

Approx. Diameter of Housing 250.00 Material of the Housing Pipe & Iron 
Pipe (mm) Blank Pipe 

~trrfqq;J~ci!fm ~trrfq~·trrfq<tfl 
(~ahflc< 1)) mintt 

Strainer Details 
~q;yfcfcRur 

Material of Strainer Iron Number of Strainer(s) 5 

'$R<tflminft '$R<tfl~ 

S.No. Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In 

iltti Ground Level (in Meter) Ground Level (in Meter) meter) millimeter) 
rr 

~ '$R, 'l{-~~~~'IR~t '$R, 'l{,,~~~~a'cP~t ~(lfITT ~ (~ahflc< ~ 
(lfITT1)) (lfITT1)) 1)) 

1 70.00 76.00 6.00 250.00 

2 76.00 82.00 6.00 250.00 

3 82.00 88.00 6.00 250.00 
-

4 88.00 94.00 6.00 250.00 

5 94.00 100.00 6.00 250.00 

Approx. Depth of Well (In meter) 100.00 Whether There has been Any No 

WCI' <tfl ~ ~ (lfITT 1)) Adverse Report Regarding Water 

Quality of the Well? 

~ WCI' i\, ii@' <tfl lJOT<f'ffi i\,~ 
1l~~ft'Cllit? 

Ground Water Level (In meter) 22.00 

~ ~ (lfITT 1)) 

Details of Existing Pumping Device fcl~J:11~ i:tfiPT '3Qi'p-<01 q;y fcfcRuT 

Type of Pump to be Used Submersible Pump Capacity (In m3/hr) 190.00 
ll<l1TI ~ 'GfR q@ -qq q;J 1fq,R tftJ&fl@T(m3thr) 

about:blank 2/4 

231193



-

, ...... 
2/7/24, 12:16 PM 

Horse Power (H .P.) 
iratJT<R~:ifi.) 

Operational Device 

qfhm1.:i~ 
-
Details of Utilization of Well 
WtJ ~ ~ q;y ~ 

Purpose of the Existing Well 

~~cf;l~? 

Annual Running Hours 

~~~1n 
-

Daily Running Hours 

~~~1n 

Please Submit Mode of 

Treatment of Waste 

Water/Effluent (For Industries) 
~ ura ctft ~ ~ iR 
~ig) 

Upload NOC 
~~ ~<IR 

Whether Rain Water Harvesting 

Structure has been Constructed 
within the Premises? 
qqy~-ijqqf ura~ 
~q;"[f.rqfur ~lfQTt? 

I 30.00 

I I Electric Motor 

- -- ----· " 

Industrial 

450.00 

3.00 

Recycled in ETP and used for 

washing and Landscaping 

Download 

Yes 

Capacity of Structure, Constructed for Rain Water Harvesting ( M3 ) 

qqf ura~ ~ ts~~qft ~ ( lfto3) 

Maximum Allowable Annual Extraction of Ground Water: 

Does industry come under No 

MSME? 

qqJ'3"fflll MSME ~ 3ffi1ra 3l@T l 
? 

NOC Issued By: 

~1Pi1VT~ (IDTif.l.ra) 
-

Central Ground Water Authority 

~ ~ ura~ 

Ground Water Department Uttar Pradesh 

~ urafcl-'mlJ'3'ffl' m~ 
Certificate Number REG013999 
virruTQ:il'~ 

Expiry Date 03/01/2025 

3ifcl1Jffrf4 

about:blank 

Registration Form 

Length of Suction Pipe (In meter) I 33 .00 

I ~ ~ if~hi~Tf ~ 1n I 

I 

Date of Energization 

~~gJlct,'(01 ~ 
-- ---

Annual Days 

~~~1n 

Whether the Water Supplied in 
Well Area Through Pipe Water 

Supply or Not? 

qqy ab-ijuractft 3ITtffef ~ 
~ ~ lJTuPI 'fl mtft t? 

Please Mention Whether 

Obtained NOC from Uttar 

Pradesh Pollution Control Board 
for Discharge of Effluent/Waste 

Water or Not? 

cptrtfr~cfR~qqJ'3'ffl'm 
~~'illt'fl ~~/ 
~ura~ts~1Pi1VT 
~ J:ITC<I' ~ fatn 1TQT t 3ft(qT ~ 

Length of Section Pipe (in Meter) 

~~qft~~1n 
Any Other Information Which 

You Would Like to Furnish 
q;)-{~ ijjj..jcf>l.ft GIT'3fN~ 
~~, 

149463.60 

Issue Date 
~ffrf4 

Upload Certificate 

~~<IR 

- ------· __ I 

1 15/01/1990 

150 

--
No 

Yes 

33.00 

Unit has adopted two ponds For 

recharging Rain water. Copy of 
Compliance report has already 

submitted with photographs 

85500.00 

No 

------
Yes 

-
17/08/2023 

Download 

3/4 
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2/7/24, 12:16 PM Registration Form 

Declaration by the ~~plicant 
~&RI '3~~ ~011 

I do hereby declare that the particulars fuenished herein above are correct and true . I understand that in case any of the information and particulars is 

found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .. 

*~~q;-«f[jfcp-'3,CR~7f'<~~qmiri1*w.rarffcp-~uITTT~~crRRf<ITTfiiit~tR'3"QOO~~°Q11)7f'<cTT1W 
~-1H~~q,,t DI ~tf.'l"ra fcp,:ru11;r !JTfll" "ITT1Ti 

I Agree/11 "16¥-ld ~ 
NoteRTc 

• Separate application forms should be used for registration of each individual well. 
• The application form should be completed in all respect before submission. Incomplete applications are liable for rejection . Any correction I 

alteration shall be duly authenticated. 

• In case any of the particulars/information is found to be incorrect at any stage of verification I scrutiny, the application is liable for rejection. 

• In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is 
liable for cancellation. 

• Please write 'N.A.' against those items which are not applicable. 

• Please attach the following documents along with the application : 
• (a) Document showing proof of ownership of land; 

• (b) Photocopy of Aadhaar card/ voter ID I ration card I any other proof of identification. 

• (c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a), (b)and(c). 
• (d) Affidavit referred to in item no. 7(e) 

• The concerned Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case . 

about:blank 4/4 

• 

• 
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ANNEXURE R-5

MODI SUGAR MILLS 
(A Unit of Modi Industries Limited) 

UMESH MODI _, 

Date 02/03/2024 

To, 

The District Magistrate / Chairman 
District Gound Water Management Council 
Ghaziabad (U.P). 

Sub:- Request for Waiver of Penalty imposed on Modi Sugar Mills for 
non working two small borewells. 

Ref:- Your Letter No. - 3068/C'foftro/Rn'o1I_o\Jlmm~o/2023-24 dated 21.02.2024 

Respected Sir, 

In contnuition of our Letter dated 26.02.2024, it is respectfully prayed as under:-

1. There was one small borewell to provide drinking water to the 
Administrative Block of Modi V ansapati Manufacturing Company which 
was installed long back. 

2. That Modi Vansapati Manufacturing Company was permanenetly 
closed on 03/02/2003. 

3. That after closure of the said Company, this small borewell was not in 
use and non operative since 2003. 

4. That some Photographs of vacant Building of Administative Block of Modi 
Vanaspati Manufacturing Company are also enclosed herewith for your kind 
perusal. 

5. That other one small bore well was installed long back near the Cane Carrier 
in the Factory Premises to provide drinking water to the Sugar Cane 
Growers who were supplying their Sugar Cane to Modi Sugar Mills. 

6. That in the year 2009 the Management provided drinking water to the 
Sugar Cane Growers at the Cane Carrier by installing Water Tank and 
operation of this small borewell was stopped and non operative since 
2009. 

Contd ..... 2 ..... 

'J\111:wu'n' ~04 Oistt.-Ghaziabad, (U.P.), INDIA . 
Telephone: 01·232 - 24 21, 7902108560,7902108570 E-mail : ceoffice@mod1sugar.com 

CIN-U15429UP1932PLC000469 PAN : AAACM2063O GSTIN : 09AAACM2063Q4Z1 
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MODI SUGAR MILLS 
(A Unit of Modi Industries Limited) 

UMESH MODI 
- GROUP -

-2-

7. That both the above mentioned small borelwells was covered by RCC 
structure so that they may not be used in future for any puropose. 

8. That on 09.02.2024, the Officials of Inspection Task Force Team visited 
Modi Sugar Mills and during the inspection they broken the RCC structure 
and sealed both the small borewells which were already covered by RCC 
structure. 

9. That it is not out of the way to mention here that these two small borewells 
were not in operation/use in any way for a period of more than 15 years. 

IO.That a penalty of Rs. 5.00 Lacs is imposed on Modi Sugar Mills vide your 
Letter 3068/c>foftro /fGl"o1!0\ilmm-qfio /2023-24 dated 21.02.2024 on account of 
the small two borewells. 

11. That in the the interest of the natural justice, it is necessary to waive-off the 
above mentioned penalty imposed on Modi Sugar Mills otherwise 
irrepairable loss will be caused to the Company for their no fault. 

Prayer 

In view of the position explained as above, your good-self is requested to kindly 
consider our request and waived-off the penaly of Rs. 5.00 Lacs imposed on Modi 
Sugar Mills. 

We shall be gratefull to your good-self for your favorable orders is the matter. 

Thanking you, 

For Modi Sugar Mills 
(Modi lndutsries Limited) 

~Ph 
Vice President (Tech.) 

Copy to: 
1. Executive Engineer, crroftrofcto/Nodal Officer, Ground Water Portal, 

Ghaziabad. 

Modinagar- 201 204 Distt. -Ghaziabad, (U.P.), INDIA 
Telephone : 01232 - 242321 , 7902108560,7902108570 E-mail : ceoffice@modisugar.com 

CIN-U15429UP1932PLC000469 PAN : AMCM2063Q GSTIN : 09AMCM2063O4Z1 
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... 

• MODI SUGAR MILLS 
(A Unit of Modi Indust ries Limited) 

UMESH MODI ~\G -GROUP-

Date 26th February 2024 

To, 
District Magistrate/ Chairman, 
District Groundwater Management Council, 
Ghaziabad, Uttar Pradesh. 

Subject: Request for Waiver of Panelty 

Ref: Your letter No. 3068@0ftf 0~ O'l{O\il'O~Ol:lft 0/2023-24 dated 21.02.2024 

Respected Sir, 

It is respectfully submitted that two non working borewells of small diameter were 
Suo moto sealed and covered by RCC which was broken on 9.02.2024 by the task 
force and sealed again. 

Therefore it is requested to waive off the penalty imposed vide above letter No. 
3068/ ~oft 0~ O'l{O\il'O~Ol:lft 0/2023-24 dated 21.02.2024 as we are complying 
with all the conditions and directions issued from time to time. 

We shall be grateful for the waiver of the penalty. 

Thanking You 

With Best Regards 

.~ For MODI SUGAR MILLS (MODI INDUSTRIES LIMITED) 

~ 
(R.P.Sin~ v 

Vice President (Tech.) 

Copy to:-

1. ~ ~. c>roftfofcto/~ ~. m ~ ~. J1tfGtq1~1~ 1 

~., ,, Modinagar-201204 Dlstt.-Ghaziabad, (U.P.), INDIA 
Telephone: 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice@modisugar.com 

CIN-U15429UP1932PLC000469 PAN : AAACM2063Q GSTIN : 09AAACM2063Q421 
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:.. .. ,, 

~ ~o'8 /e10~0;.=rromocrro~/2023-24 

SHRI DS REDDY, 
MODI SUGAR MILLS (MODI INDUSTRIES LIMITED), 
MODINAGAR GHAZIABAD UTT AR PRADESH 
EMAIL- dlsreddy2007@gmail.com 
MOB- 7300942144 

~ 

~ m ~ ~ ~ ms:m-14sa/19--fct-1-19--1(cf;}-14-19 <:"litsl-1'37 01 

~. 2019 <fi aR1 ~ m ~ vrc;:r(~ aft'( fclP!t1'1-1) ~-2019 1.1&.11fcla ~ <fi ~ 
~ vrc;:r cpl"~ fGrc;rr ~ vrc;:r ~ ~ ~ 31.-,1qRc, .w:rrur '4?1'(NOC) >frl{f ffi <fi '34xl-fl FcPm 
\ifFIT, ~ ~ Tf<TT t I 

~ ~ ~ vfc'f(~ aft'( fclP!llt-f.=t) ~-2019 ~ ~ 12(1) ~ (2) <fi 3Rf1ffi 
<1ft ~ c11fu1Gll¢, 3fldt~li:f>, ,jic:j'{-lxi:Hlf'-1¢ aft'( ~1'ffeq; 1rM vrc;:r -3qlflcffi1 xRit«rtcf>l<ut c5 ~ ~ 
vfcPf Ptct>1<:>1a(~) '4lllT uTTITT t_ 'ITT ~~ ~ cffi" m cll'fcttr ~ m ~ ~ 3l&Tm -8 <fi 3-li:lR 
~~'11"R<fi'm1fi~I 

. TJTo ~oufioilo c5 ~ cfi w1, 1l ~ fflT-1' cpy ~lffOT ~ tfITT:f GTxT fcnm TT<TT 1 
~arcrr c5 -w=m ~ fflT-1' 1l ~03110~0 cfi ,jiRtRcffi 02 m ~ ~ tfn) lT<t 1 ~ ~ ll 
ftR.rr ~ vfcPf ~ ~ ~ ffl ~ 09.02.2024 ll ~ 3i-1l4Rd WfTUT 11?1' >frl{f ~ ~ ~ 
~'11"R-~~1l3TN~~~~Tf<TTtl 

. . , ~ -vrc;:r(~ ~~~~ ~~~~1-9 <fi 3T~-8, 39-·(1-~) 1l ~ ~ cpl" 

WTT1T ~ Wl, ~ . ~ qrq ~ _wR,)ff- o,w,v.r .. 1 ; ~ .i.!ft ~M--!lRt 3~, ~ ~ ~-! , 
3@. 3IT9cITT Plc!~ld uJTITT ~ ~ ~ ~ ~ ~ ~ cF. ~ ~ ~ 

"" 8235002000400 rt 15 ~ cfi ~ \il'TfT ~ ~. ~ ~ ~ cffl' ~ cfR 3T-xl~ 
Pill'-l lj~lx 3Tftn:r 4>14c11g) ~~I ~ 

. (~ 
~-~-~­

~ / alUl'aT, 
. ftR:;rr ~ vfcPf ~ ffl"G, 

~11fttt1tf>iltt I 
~ . / e10~0/~-~\il.~.tf./~.3lT.~. / 2023-24 ~-1ifche1 I 
I.IR!~fcl:- ~ ~ ~ 11 ~ ~ 3Ticf ~ ¢l4c11g) ~ ~ I 

1. Pt~:tlcf>, ~ vfcPf fct+n.r, "3'0~0,<:"li©.=t\3-i I 

2. ~ fctcf>'m ~/~ ~. ftR.rr ~ vfcPf ~ ~ -.~11Ritt11€llG I 
3. ~ ~. ~ ~/~ ~ ~ vfcPf ~ ~ . ~11Rillll~IG I 
4. ~ ~ ~ <fi ~ ~ ! . 
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IPJDLMON JUDICIAL frill IH1QJff# 1fflIIHZIIH!I 
L U i 

ftJU'LDER KUvLrt* '_t 

LNO.40 
Ur3282l37Ri2W p pi9MIMOO 

ii JrO#412G2N 
4LWtMPSV/ U 4O4U MO1N/sGM ..UPGZ; 

SUB UPUPI4 $4461 33S455gW 

MØD INDUST LSUMICD  tm r MOOt SUGAR MILL 

ooI INDUSTRIES LIMITED UNIT 

?IOHIT SIfAflUAANc OI14ERS 
1CDI ThIDUSTRIES LII4ITEO UNIT MODI SUOAFI MftL 

riIrd ont 

Government of Uttar Pradesh 

Amp 

fTh-è if ft T'R 9T, fTt tt ft f
T TR 

3ft ftii fr'i
Q 138566492

ft ft 3rz- 1O 7255643556o9 trr Pif 4 V4 tj 4 fj 1O23a48oa39705 f?ft IT Z[ 3T f-)-CrR1t TflTJ j-  zf j g  (oo * 
1,4Q h (tf rn)

f TIi fq 11012o24 

ff I 
3R t:— 

301200



1- __ 
T WRI I-813 I 4050  f (1' 

1Pi tftvr  rn ij; ztftzrn 1iTTl rr1 4t4't 

fl :fu ft iii 01-11-2023 * 

2- I1 tTT Tt1 tf3 tu1T ZIP11  & 1TT 7 T1fT TI thq 
qr fr j PT q 141 ij ii'iti 

J1R ThT TT 3tfl T 0 '10 000/-  (1R1 fti'R) fli 
&000 /-'d?i  1'tu fm tjl'i  tr 
ff 1iT  EIit JZf fww I 

5- Mt '1T 1flZI1 . tM1  7 

1T1 11RI'T T1*t1 Efl fiiwr * it 

ai o  40,000/- r u1i iri rnr r 
Y iiir 

4- 
ir q vi4 

fr rzrr r'i ih ii mi ii4 v - i ft1 
fT1TT T f firur. 

ry tj 

5- 
f * * 

fp jfr j  f'j 
jt ict' irri 

Z BTq11 Trr4 *fl * frwvi ?1 

T{1 .,,3 
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m Thi f?1I iar fl TR1 ipw I fZ 'i'4h4T JP1t1 tR 

il\z11 n* Ij  Pciictir fW1 tflr ¶RUT f1t 1t PThR t 

i -- rsi thrkrt liMzt q r-ñf* THf trq 
t 'tfl '.'4 w'i tier ir cp4 i ff j[ 3PZJ   tt 

TUTcflfb?r tTt) tI'1T I PRT f& i Th1im ffT 11 ftIt'f tief 

wit ;rzj  31R -tml trntifl t Mt  
ijpfl cy wcn zjcy  1i Pithii aM1 

ThRur; fjn"p i%'r r'i t 

iff 31N# gftr zI; 3Rt1R tR tm c?iuf flic fffci 31T i t urf 
Vt Z1tJ 3W1( tR qi[A{ 3lT fl{ f[9  T( 31W fT!c 11-01-2024 

tft tT?f qi'f BtdneF fbrIt -q- 

j ,:7i vzri 
Rt V 291I jf?iè. 

fkz 2j'1ft ¶k  f?yi *4tPHF 

 frlt (tflo) 

fj- flz tl&T 
t 

1iItcf {t 4t fg 3JTJ t4 
(${ cb oIL t4t9rr -

fffT'1NN (oio) I 
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I-I nre'ue: 
t 33004/99 REGD. No. D. L.-33004/99  

EIze i3cnette of 2nd1ci 
.-.tT1.-3T.-01O12O22-232336 

CG-DL-E-01012022-232336 

EXTRAORDINARY 

rrr H— (ii) 
PART Il—Section 3—Sub-section (ii) 

* 'iq•iiRci 
PUBLISHED BY AUTHORITY 

1iii 1; 

lc1I'l 1iii ('fl'Tl'.fl) 11T ',iiI ct;1icii 

1i ii RI ii -T T 100 rfPrT 41i ijfrfrr ct * 
jufl 1  1i frr9T rfi r i41111 

f. 5075] r 141, 31, 2021/cflw 10, 1943 
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943 

11Ij 

.i I 

 tfl, 31 t.*ii-, 2021 

5481(T).-41 t.. 1Tr t iiiti t ifflcr 

9. 763 (er) ii 14  1999 .RI etliii T  11UTft!f 1Tt f4c1 ftr ft 

fi.iu j1ifl  h *Ui1ui 1ietit   i 

{il  TIT1ftf 1T'T 

rr-u i uiic.fl t 
, 14 1R 

I 

uIc I1I1 i• t,i*i T' c4(Uflq ftñftr 1 'ill;; lcs1I ; 

, 11 44UI t ciIc4I U P41uI c i 4   nrrftr c'Ii 

itt4 Th frr *t ii eticil 

7703 01/2021 (1) 
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2 THE GAZETTE OF INDIA EXTRAORDINARY [PART Il—SEC. 3(u)] 

it   1 1Tt 1t k1I  ciCii t J1T T '1N4 ,4uT.c1 

cIII 'ii it?it TT i  t iii ; 

3fr,   ii rr i1i, iwr irurftr rn ft g1i iii 
 jquT wr 1ii 4t iir ii ir ; 

\3c ft 'J ' T V1T fii 'ii T 1 'i . TruTft9 

1c1 4ii ft 1ii 'i—p 1ii-u c)rti iiIi ; 

uI tl& iulcc1 IctIr1 14id 41G(Jftq iiifl iIi  

I1I 1oiit,  ii iirii icfl ; 

S9 iTciui (iT'JT) fliii, 1986 1i-j (5) 3q4i{ (3) ('q-) t -f tu 

(tivr) err, 1986 (1986 r 29) t .rm 3 (1) r-.rm (2)  (v) w  

Irb1 i41"i  iiiq t ff 9T?tL1T. 763(1) cllfl1 14 

 1999 ii 1Tt i'i'ii, 3T1T.1TT 1TT II, 3, r (I) ft rTfTr r fXivr ci  

kT tu ITftHI 

(ST) ciiO 22 2021 ii TT iv-ii, rTuTUT, 'mr-2, urn 3, uu (i) ft rrftr 4t 

I1k1 3F waft 14i ft 1i'ictI  rwr1kr iI 1I1fr1 3T II4 ft, ii ci1 'c1 3'Tt 

ft &iciI 11ii 1r1c1t rr1?i 1c:th.1 ft 3i iii 

ii'•i1i 1)1WI 

ft rfr oi1ii ft 

 ii i rift idt 

 (tw7r) 1ii, 1986 Pii (5) 3r-P1i. (3)   (w) rrr iftr q1q u i  

(thrur) rf1pT, 1986 (1986 r 29) *t utT 3 r-uTu (1) ft 3r—.rm (2)  (v) ii rr 

T WT h 1f€9T T.'1T. 763 (er) iifl 14 ii-, 1999 r r tcii f qiq  

1ii  1rnTftr ir TI 1 ft ii ft 11 41 , 

rftr9T i ft ici t, r1 

. i't1  

(1) c1 ic'ii 1T rlIc 3Tft99T'T i4i (1lrii  ii14i -r 
Wl i'i1 i 

Tft ft—ii ft 100 rfrr  f1r9 ; 

(2) kii rr  siruiftr rir 1ci ''i ft j5ti r 1ii cii 1ii11i ift—i 

41'1'1 1 1RII, 

(i) i  U 1ruTftr ' c i i i, '-b i fl . wrq, ,  

(ii) flZi u{cj 

341204



i~JPJK09> 

iJpJ}c09-09 

4Ih1FkJ ! IPtIjK4 Ihc 

jjlhjjliOO1. JaL !Jh 001. 'J 

:t1iu  I4.EL'1kIki  

i-IicII-InI  4j ILJ  Jja kIF?h'I43 JJIP?IS I'lIj  

'}I.J~1JK 09 IhJh!A  'L4-j' '!08-09 

pIbh'1± II'  'kI4  PJ bJJ     JJi yh4i 'th 

lL  I VtJ  i~J Jj Jfl  ii4 J~.IJ 

001.4 1'   1   '. !J1 4 tj  4 J~[j 08 kIbc" 

.Lh 4IJJ  '4  JJiIJ J4t IJ4°J  'hJthI ii'  T3   Itt!h' ~iPJ  001. n (r  

-k?Us?I'?-Jjjl)  )I'  I)Ij1. Ikh4 IJ hR  1JJflJI ?RPj .1ktI  

ltJj 

-mi± ''P  '~.h ILLniJIthJj 

1ULthJI.tIJh IE)k Ij bJJ 'JJF Inkj tnh')c JI?. 

Ifk!?Jic±j~.i.J4t IsIIl.I2  

4 UJt-'L4q3J 1 II.4IaI-1j iItI'IJkJ 4 

-eiei(z) -i~mnSii i.iric ni ijj  

lli II-1  iJJE .iah JJt 34'II-1-II  J-'LjII-'JIhIhc ____ 

ItIIj 'IIPJ1  IqoJJII 4 b4F 1Ia JflJkJJJJhJh j'PI-tII J±Ith.?IJ4 hcI  

1Ii kLI   'iLE4 ll.J 1 .ELiTh 1 j4  'F.kIk.FI 1PIItr ?4~Jh'h4IkIt  

____ 'IIkI-t I-'I 'IIkI-r IIAIJ '(J~4i±h) PIIkI-tJh  Tii  4 i± 'tnJh 

iiI9JIJJI ±~i 4 BIiI fl (4ij-)IruiHj Inici''ik2(C) 

UJIL.h (!x) 

Irli I.P I::J JjJt1I I-P U4Y 

i~1LL[(!!)'—II iiLL] C 351205



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART Il—SEC. 3(u)] 

Tt Ic1 44i Iii 80 w1ir t- 1c11.I wr: 60-80 'i11 .fft <60 

11uci t' fcici I1I1 1T'T1ci 1j,LiIc,1,l 

wiiiffi 

id '1 ft q1i ci 20 firr u' t ft .$ ft I i ii *i i i 

Lilc1l Jr1 gIici i1*1ii ',1i1ylII 

(5) ii -ci kiIIl thfl1t U, 1iti wf phrtrIRuI fi r 

T1I kl  (tl'-fl)) iu ftdiii ilI, flfl ut 
1Th9T t ffk ft rT   ci i i i i i i   sr ffr 

iktrrrft i'i'i vri4li ftfti1Fi-ci }III 

P?fft rI1ci nn 

1ii iitii fll41   iciii iiii rrr fci i4i 1 iwrfr i'rrr 
31'k1R ciiIi ci'I1 3 1T1t31Irfl i 

Li1i cflI_i 

ft cfl r _ 41i ft T 20 ft r 35 50 w1trr 

(ifli tficicii) 

n4ii i•p9, 'stt 11ciIdi itTtt 
3ft1- fli1ui 1T'*T '1'I   II 

#*i ft iiIci cIIII 14) ciiciit 1T iP T e4,  [ 

4UI Pqt'i ci' 1T J'1 IIUI 1I.Plui i'1 I'(.I 411IUi,l ifd fft9T T11 t 

ft ftr 1ii iiiii rr Ict ft tsr ft r LilI 4( 

Pci1ci -4l1I i1I'. 1II 1IiII 

Iiui: u 'I'i rzff t i1i i 3'T r (4) (5) ftr 01 d, 

2022tc1IftdIqfti 

(6) 1fl 91 cii41i 1ci iis (4fl) ft 0.1 Wft iIc1I. (iioc) w*1 

1ILiIcictIfl,1 rr 3nzmft w ii1i f rr 1c1-cfl i ciiciii rr siii r cies4) 

'-1i 1cci 'AItctuI (41) ft P'i'i°i iiii T 

1Ui, 'LidT 41i1I, PI'ldl'l T ciUi, 1'1dI'i ftrrt Lici TITTF, 'u rr ci49puI ftr 
1gIf4jIUIr1  rThrct 

ftfl Tici 11II 

(7) 'icZ uicii T P14'II. 1T1TfttT'T fi iI 11T9 etII Ft \d1(I, 

PLiII q uflq ft 31d ffft ft Rii h iui 

 r*rft 
ldT°I 1i1UI  1 flfl)r'iuI fjju1  j1f 

(8) ct 11dI T 11I$  T1TftF cii4'k 1ci 'TT9T ftw 

16 IIUI   H11ITd1 'tc1I &i 1IZ1 i11roIf1c1 ctII, 

I( Li1I1 I4 t 11 114I 1T I '94) 'ji.ii 1t ?l1UI IIUI 

fl cu1 fju1 iIi  (4 fl)Iift'lI4fl #I-II MUi P11'JI 
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IJ11?JL  UjJL 
II I't  ____ hUII    l'PI 1!i~.1tJJ JjJ 

II IJkI IJ.hJJ IIjflJhb'Jhki±j. 
 11 IIRII U?J ?cih4-. tnMJcb  

IIIII'  II'?tJ  

-fljiijtI-II4€JJI±[    Ij Inh'IctIPLhc\  

1LhIIt  I4'4 II    JJIJJJh  JhtflIJ 

J L!J  i .fl. i#jiLitkJ1 .4 JELb III I-  I tI4jjflG 

4JJ.h4a fl.kb2bJh  J 1IIk'Inj ~llt  lJ  lhIi 

tJh4IFt  jIIIhi    Iatwc   PI t h 

 hh e'tI  .I~)I'  .1?II;.lJ gh1U1I 

JIh' tj  j (jutii.,irjjj ijic) ij iti ijtj  

ija .kL hJ IIIII'IIJJJJJ(iIt'ulUA) JJI.aI 'IjI'JLJ 

(n ti)  '.?UtLtAtj  41i  ..1j jiI njmn ?IPIJ  & iAitjj 

4 
j4 i) i.içJLJt.a I1II-  1JJJ Nil 

 1LkJ.1 1t IV4It 9c1  1±  .  .kiI J(ij)  

tIb'  IYJIIj J  k L'JIkI 1I44tJh'7tJ.ttJ  OOE J  J() 

IIIP'fItI IJIIiI 

fl44JJ .11J JJJIthJ II  

____ I'I'  'hU4  InI-pqcI ht?4 '(jJ 'JflJt4ISJ'iLIuJI 

'I4R}  JYIFt '' 44II-tjIIt1I'.L°1t   (z) 

J!ain~.thitJ1 I   PILrthL 

tnihc'  Jh IIk' Ij~J 

4J±ItIQ N7hjJi&  Ii±b3J.hi2tJhiJ !t  
Jh~jc I'   II*I tIoJh4Ih P?I  ____ 

2RJ j I)j'IIiIIbJh 4 iJJ IPI Ii4 h jI')Jh  hI 

LI  IiLhhc' 

fl  ThJIhIAI  j±. '  JjhItIt  JJNi tnFtej  JJJtUi  
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t t'r 'si t ii't epl1) —r:- moefcc- 

coalashQgov.in tR t3ft ii'-j 
22.  

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st December, 2021 

S.O. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of 
Environment and Forests vide S.O.763 (E), dated the 14th  September, 1999, as amended from time to time, the Central 
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the 
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of 
three hundred kilometres from the coal or lignite based thermal power plants; 

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle 
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the 
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and 
whereas environmental compensation needs to be introduced based on the polluter pays principle; 
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based 
products and building materials in the construction sector; 

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in 
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects, 
backfihling of mines, as an alternative for filling of earthen materials; 

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash 
discharged from coal or lignite based thermal power plants on land; 

And whereas, in the said notification the phrase 'ash', has been used which includes both fly ash as well as 
bottom ash generated from the Coal or Lignite based thermal power plants; 

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation 
including system of environmental compensation based on polluter pays principle; 

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of 
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India, 
Extra Ordinary part II, section 3, sub-section (i) vide S.O.763 (E), dated the 14th  September, 1999, by notification in 
exercise of the powers conferred under sub-section (1) and, clause (v) of sub-section (2) of section 3 of the 
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment 
(Protection) Rules, 1986,,was published in the Gazette of India, Extraordinary, Part II, section 3, sub-section (i), vide 
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections iid suggestions from all persons likely to be affected 
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft 
provisions were made available to the public; 

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in 
respect of the said draft notification have been duly considered by the Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the 
Environment (Protection) Rules, 1986, and in supersession of the Notification S.O.763 (E), dated the 14th  September, 
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby 
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into 
force on the date of the publication of this notification, namely:- 

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.— 

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be 
primarily responsible to ensure 100 per cent utiisation of ash (fly ash, and bottom ash) generated by it in an 
eco-friendly manner as given in sub-paragraph (2); 

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following 
eco-friendly purposes, namely:- 

(i) Fly ash based products viz, bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels; 

(ii) Cement manufacturing, ready mix concrete; 

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material; 

(iv) Construction of dam; 

(v) Filling up of low lying area; 

(vi) Filling of mine voids; 

(vii) Manufacturing of sintered or cold bonded ash aggregate; 

(viii) Agriculture in a controlled manner based on soil testing; 

(ix) Construction of shoreline protection structures in coastal districts; 
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(x) Export of ash to other countries; 

(xi) Any other ceo-friendly purpose as notified from time to time. 

(3) A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board 
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC), 
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways, 
Department of Agricultural Research and Education, Institute of Road Congress, National Council for 
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation 
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee 
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants 
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the 
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may 
publish such ceo-friendly purpose. 

(4) Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and 
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any 
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle: 

Provided that the three years cycle applicable for the first time is extendable by one year for the 
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash 
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the 
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below: 

Utilisation percentages of thermal 
power plants 

First compliance Cycle to 
meet 100 per cent utilisation 

Second compliance cycle 
onwards, to meet 100 per cent 
utilisation 

>80 per cent 3 years 3 years 

60-80 per cent 4 years 3 years 

<60 per cent 5 years 3 years 

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the 
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation 
category of 60-80 per cent and <60 per cent, respectively. 

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried 
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated 
during that cycle. 

(5) The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this 
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization 
of legacy ash shall be completed fully within ten years from the date of publication of this notification and 
this will be over and above the utilisation targets prescribed for ash eneration through current operations of 
that particular year: 

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be 
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on 
the annual ash generation as per installed capacity of thermal power plant. 

Year from date of publication ls 2nd 3rd 10th 

Utilisation of legacy ash (in percentage 
of Annual ash) 

At least 20 per cent At least 35 per cent At least 50 per cent 
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has 
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution 
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including 
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or 
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this 
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per 
the above mentioned timelines. 

Note: The obligations under 'sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be 
applicable from 1st  April, 2022. 

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond 
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as 
per the guidelines of Central Pollution Control. Board (CPCB) made in consultation with Central Electricity 
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond 
or dyke on its safety, environmental pollution, available olume, mode of disposal, water consumption or 
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three 
months from the date of publication of this notification. 

(7) Every coal or lignite based thermal power plant shall enure that loading, unloading, transport, storage and 
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water 
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board 
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification. 

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for 
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State 
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be 
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution 
Control Committee (PCC) from time to time. 

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall 
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link 
to Central Pollution Control Board's web portal or mobile phone App for the benefit of actual user(s). 

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable. 

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.— 

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road 
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within 
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities: 

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or 
lignite based thermal power plants. 

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed 
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a 
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal 
power plant serves a notice on the construction agency for the same. 

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and 
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research 
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public 
Works Departments and other Central and State Government Agencies. 
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake 
backfihling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer 
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three 
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to 
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of 
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines 
of the Director General of Mines Safety (DGMS): 

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by 
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement 
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be 
applicable for the overburden generated from the date of publication of this notification and the utilisation of 
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution 
Control Board, Director General of Mines Safety and Indian Bureau of Mines. 

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost 
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the 
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine 
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant. 

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine 
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of 
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued 
guidelines on 28th  August, 2019 regarding exemption of requirement of Environmental Clearance of thermal 
power plants and coal mines along with the guidelines to be followed for such disposal. 

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine 
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash 
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners 
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities 
within one year from the date of identificatioti of such mines. 

(5) (i) There shall be a committee headed ;by Chairperson, Central Pollution Control Board (CPCB) with 
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of 
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of 
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination 
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the 
committee shall get updated quarterly reports prepared regarding identified mines (both underground and 
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable 
mines immediately after the publication of this notification. 

(ii) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the 
above mentioned committee, to meet the utilisation targets mandated as above. 

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control 
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by 
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control 
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website. 

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within 
one year for all types of activities envisaged under this notification including putting in place time bound 
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution 
Control Committees (PCCs). 
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt. 
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite 
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products, 
provided these are made available at prices not higher than the price of alternative products. 

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with 
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and 
Central Pollution Control Board. 

C. Environmental compensation for non-compliance.— 

(1) In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive 
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash) 
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental 
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual 
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it 
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which 
environmental compensation has not been imposed earlier: 

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the 
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A. 

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of 
Central Pollution Control Board. 

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating 
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent 
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an 
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be 
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental 
compensation of Rs. 1000 per ton shall be imposed on the remaining unutilised quantity which has not been 
imposed earlier. 

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user 
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as 
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution 
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee 
(PCC). 

(5) It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down 
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per 
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC). 

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have 
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be 
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off: 

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square 
feet of built up area of construction. 

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power 
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also 
be utilised for advancing research on use of ash including ash based products. 

(ii) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental 
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any 

491219



18 THE GAZETTE OF INDIA: EXTRAORDINARY [PART Il—SEC. 3(ii)'\ 

particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall 
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected 
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the 
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles. 

D. Procedure for supply of ash or ash based products.— 

(1) The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall 
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for 
sale, or transport or both. 

(2) Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of 
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose 
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any 
ash or ash products or use reduced quantity. 

E. Enforcement, Monitoring, Audit and Reporting.— 

(I) The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or 
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance 
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board 
shall develop a portal for the purpose within six months of date of publication of the notification. The 
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the 
provisions of this notification. 

(2) (i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of 
the next month on the web portal. Annual implementation report (for the period 1' April to 3 l' March) 
providing information about the compliance of provisions in this notification shall be submitted by the 
30th day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board 
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated 
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal 
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual 
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate 
Change by 31st May. 

(ii) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based 
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by 
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment 
Authority (SEIAA) or Consent toOperate (CTO) issued by State Pollution Control Board (SPCB) or 
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB) 
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report 
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of 
the provisions of the notification. 

(3) For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be 
constituted under the Chairperson, Central Pollution Control Board CPCB), with members from Ministry of 
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry 
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s), 
to be nominated by the Chairman of the committee. The committee may make recommendations for effective 
and efficient implementation of the provisions of the notification. The committee shall meet at least once in 
six months and review annual implementation reports and the committee shall also hold stakeholder 
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant 
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of 
Environment, Forest and Climate Change (MoEFCC). 
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(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash 
based products, the State Governments or Union territory administration constitute a Committee within three 
months from the date of publication of this notification under the Chairman, State Pollution Control Board 
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one 
representative from the Department which deals with the subject of concerned agency with which dispute is 
made. 

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by 
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to 
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution 
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and 
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action 
against non-compliant thermal power plants within fifteen days of receipt of audit report. 

[F. No. HSM-9/1/2019-HSM] 

NARESH PAL GANGWAR, Jt. Secy. 

Annexure 

Ash Compliance Report (for the period 1st April3 1sS March) to be submitted on or before 31st  May. 

Si. No. Details 

1.  Name of Power Plant 

2.  Name of the company 

3.  District 

4.  State 

5.  Postal address for communication: 

6.  E-mail: 

7.  Power Plant installed capacity (MW): 

8.  Plant Load Factor (PLF): 

9.  No. of units generated (MWh): 

10.  Total area under power plant (ha): 
(including area under ash ponds) 

11.  Quantity of coal consumption during reporting period (Metric 
Tons per Annum): 

12 Average ash content in percentage (per cent): 

13.  Quantity of current ash generation during reporting period 
(Metric Tons per Annum): 
Fly ash (Metric Tons per Annum): 
Bottom ash (Metric Tons per Annum): 

14.  Capacity of dry fly ash storage silo(s) (Metric Tons): 

15 Details of utilisation of current ash generated during reporting 
period 
(a) Total quantity of current ash utilised (MTPA) during 
reporting period: 
(b) Quantity of fly ash utilised (MTPA): 

(i) Fly ash based products (bricks or blocks or tiles or 
fibre cement sheets or pipes or boards or panels) 

(ii) Cement manufacturing: 
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(iii) Ready mix concrete: 
(iv) Ash and Geo-polymer based construction material: 
(v) Manufacturing of sintered or cold bonded ash 

aggregate: 
(vi) Construction of roads, road and fly over embankment: 
(vii) Construction of dams: 
(viii) Filling up of low lying area: 
(ix) Filling of mine voids: 
(x) Use in overburden dumps: 
(xi) Agriculture: 
(xii) Construction of shoreline protection structures in 

coastal districts; 
(xiii) Export of ash to other countries: 
(xiv) Others (please specify): 

(c) Quantity of bottom ash utilised (MTPA): 
(i) Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 
(ii) Cement manufacturing: 
(iii) Ready mix concrete: 
(iv) Ash and Geo-polymer based construction material: 
(v) Manufacturing of sintered or cold bonded ash 

aggregate: 
(vi) Construction of roads, road and flyover embankment: 
(vii) Construction of dams: 
(viii) Filling up of low lying area: 
(ix) Filling of mine voids: 
(x) Use in overburden dumps: 
(xi) Agriculture: 
(xii) Construction of shoreline protection structures in 

coastal districts: 
(xiii) Export of ash to other countries: 
(xiv) Others (please specify): 

Total quantity of current ash unutiliseQ.(MTPA) during 
reporting period: 

16. Percentage utilisation of current ash generated during reporting 
period (per cent): 

17. Details of disposal of ash in ash ponds 
(a) Total quantity of ash disposed ih ash pond(s) (Metric Tons) 
as on 3ls  March (excluding reporting period): 
(b) Quantity of ash disposed in ash pond(s) during reporting 
period (Metric Tons): 
(c) Total quantity of water consumption for slurry discharge 
into ash ponds during reporting period (m3): 
(d) Total number of ash ponds: 

(i) Active: 
(ii) Exhausted (yet to be reclaimed): 
(iii) Reclaimed: 

(e) total area under ash ponds (ha): 

18. Individual ash pond details 
Ash pond-1,2, etc (please provide below mentioned details 
separately, ([number of ash ponds is more than one) 
(a) Status: Under construction or Active or Exhausted or 
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(b) 
Reclaimed 

Date of start of ash disposal 
MMYYYY): 
(c) Date of stoppage of 
completing its capacity (DD/MM/YYYY 
(Not applicable for active ash 
(c) area (hectares): 
(d) dyke height (m): 
(d) volume (m3): 
(e) quantity of ash disposed as 
(f) available volume in percentage 
can be further disposed (Metric 
(g) expected life of ash pond 
(e) co-ordinates (Lat and Long): 
(please specify minimum 4 co-ordinates) 
(f) type of lining carried in 
lining or clay lining or No lining 
g) mode of disposal: Dry disposal 
slurry please specify whether 

(h) Ratio of ash: water in slurry 

(i) Ash water recycling 
functioning: Yes or No 

U) Quantity of wastewater 
or water body (m3): 

(k) Last date when the dyke 
name of the organisation who 

(1) Last date when the audit 
organisation who conducted 

in ash pond (DD/MMIYYYY 

ash disposal in ash pond 
or MM/YYYY): 

ponds) 

on 3P1  March (Metric Tons): 
(per cent) and quantity 

Tons): 
(number of years and months): 

ash pond: HDPE lining oLDPE 

or wet slurry (in case 
HCSD or MCSD or LCSD) 

mix (l:_): 

or 

after 

of ash 

of wet 

and 

land 

and 

of the 

system (AWRS) installed 

from ash pond discharged into 

stability study was conducted 
conducted the study: 

was conducted and name 
the audit: 

19. Quantity of legacy ash utilised (MTPA): 
i. Fly ash based products (bricks or blocks or tiles or 

fibre cement sheets or pipes or boards or panels): 
ii. Cement manufacturing: 
iii. Ready mix concrete: 
iv. Ash and Geo-polymer based construction material: 
v. Manufacturing of sintered or cold bonded ash 

aggregate: 
vi. Construction of roads, road and flyover embankment: 

vii. Construction of dams: 
viii. Filling up of low lying area: 

ix. Filling of mine voids: 
x. Use in overburden dumps: 

xi. Agriculture: 
xii. Construction of shoreline protection structures in 

coastal districts; 
xiii. Export of ash to other countries: 
xiv. Others (please specify): 

20. Summary: 

Details Quantity generated (MTP) Quantity utilised 
(MTP) and (per cent) 

Balance quantity (MTP) 
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Current ash during 
reporting period 

Legacy ash 

Total 

21.  Any other information: 
Soft copy of the annual compliance report, and shape files 
of power plant and ash ponds may be c-mailed to:- moefcc-
coalashgov.in 

22.  Signature of Authorised Signatory 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-i 10054. ALOK KUMAR D*t.2Q22.Ol.OI 16:45.39+0530 
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MODI SUGAR MILLS, .MODINAGAR 

WORK ORDER FOR CONTRACTS 
ENGINEERING DEPARTMENT 

EQUIPMENT..G4, TYPE  

Date of contract  Date of Completion  4c.%1. 

 

S.No. Particulars of Work to be done Rate Unit Amount 

U Q1 04 
ci 

o-C 3oc&cL. 

z1 9-Ii- Co4ec 

/ 

Terms & Conditions: WORK'S INCHARGE 
1. All Tools tackles shall be ours/yours. 
2. Consumable stores shall be our/Yours. 
3. Machinery jobs shall be done by us/you. 
4. The job after completion is to be checked and inspected by concerned I/c and 

D.G.M. (P) 
5. 80% Running payment shall be made fortnightly after verification. 

6. No payment will be made till the job is completed. 

7. Tax is deductable from final bill as per Rules. 

8. If work is delayed beyond time given 5% penalty will be charged from bill and if transfered 
to other contractor, all losses will be borne by you. 

9. Contractár's responsibility is printed on back side of work order form. 

10. GST will be pai xtra by the factory as per applicable. 

SECTION 

W. 0. No. Sugar Off SeasonlSeason ..o-jt.. Date 
Name & Address of Contractor ..... O.t  r>e.  

k kc&4mL., rt  —  

Dy. GM(Engg.)/AddA—M(E&l) 

Copy to 

1. Sr.G.M.(Tech.) 

2. A/c Deptt. 

3. Contractor  

Sr. G.M.(Tech.) Vice President (T) 

Contract accepted on above terms 

Contractor 
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MODI SUGAR MILLS, MODINAGAR 
WORK ORDER FOR CONTRACTS 

ENGINEERING DEPARTMENT 

SECTION EQUIPMENT.... dw.'  TYPE  

W. 0. No. Sugar Off Season/Season Date 

Name & Address of Contractor ...29s O.(&  

....kLcd.cu4 / -  Lj  P'  

Date of contract  Date of Completion  

S.No. Particulars of Work to be done Rate Unit AmoUnt 
Rs. 

- 

-j 

çt-Q cu.-., 

4- 

— 

, 

qkcL 

— 

ô,J 

Terms & Conditions: WORK'S INCHARGE 
1. All Tools tackles shall be ours/yours. 
2. Consumable stores shall be our/Yours. 
3. Machinery jobs shall be done by us/you. 
4. The job after completion is to be checked and inspected by concerned I/c and 

5. 80% Running payment shall be made fortnightly after verification. , M'' 
D.G.M. (P) 

6. No payment will be made till the job is completed. - flpj.3, \ 
7. Tax is deductable from final bill as per Rules. 
8. If work is delayed beyond time given 5% penalty will be charged from bill a'nd if transfered 

to other contractor, all losses will be borne by you. 
9. Contractor's responsibility is printed on back side of work order form. 

10. GST will be pa1xtra by the factory as per applicable. 

Dy. GM(Engg.)/A&Il. GM(E&l) 

Copy to 

1. Sr. G.M.(Tech.) 

2. A/c Deptt. 

3. Contractor 

Sr. G.M.(Tech.) Vice President (T) 

Contract accepted on above terms 

Contractor 
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WORK ORDER FOR CONTRACTS 

ENGINEERING DEPARTMENT 
SECTION  EQUIPMENT...JdA  TYPE  

W. 0. No. Sugar Off SeasorilSeason Date 

Name & Address of Contractor QNS  

............. L3 . 

Date of contract  Date of Completion  

S.No. Particulars of Work to be done Rate Unit mo1mt 
Rs. 

'i 

cc& 3 

o4 • 

i-to, 

-- 

/ - 

14j zi9o[. 

Terms & Conditions: 
1 All Tools tackles shall be ours/yours. 
2. Consumable stores shall be our/Yours. 
3. Machinery jobs shall be done by us/you. 

4. The job after completion is to be checked and inspected by concerned I/c and 
D.G.M. (P) 

5. 80% Running payment shall be made fortnightly after verification. 
6. No payment will be made till the job is completed. \'J'X- \ 
7. Tax is deductable from final bill as per Rules. 
8. If work is delayed beyond time given 5% penalty will be charged from bill and if transfered 

to other contractor, all losses will be borne by you. 
9. Contractor's responsibility is printed on back side of work order form. 
10. GST will be paidtra by the factory as per applicable. 

Dy. GM(Engg.)/Add4tM(E&l) 

Copy to 
1. Sr.G.M.(Tech.) 
2. A/c Deptt. 
3. Contractor 

Sr. G.M.(Tech.) Vice President (T) 

Contract accepted on above terms 

Contractor 

WORK'S INCHARGE 
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MODI SUGAR MILLS, MODINAGAR 
WORK ORDER FOR CONTRACTS 

ENGINEERING DEPARTMENT 
SECTION EQUIPMENT...   TYPE  

W. 0. No. Sugar Off SeasonlSeason Date 
Name & Address of Contractor .. . OS4 lnp.t(?ie  

-. , u  

Date of contract 

  

Date of Completion  

 

   

    

    

S.No. Particulars of Work to be done Rate Unit AmOUnt 

@- C( 

t-Q4e 

Gcdc 

-4y. 

QL 

4cj4L- 

o. c L5— 

Terms & Conditions: WORK'S INCHARGE 
1. All Tools tackles shall be ours/yours. 
2. Consumable stores shall be our/Yours. 
3. Machinery jobs shall be done by us/you. 
4. The job after completion is to be checked and inspected by concerned I/c and 

D.G.M. (P) 
5. 80% Running payment shall be made fortnightly after verification. 
6. No payment will be made till the job is completed. 
7. Tax is deductable from final bill as per Rules. 
8. If work is delayed beyond time given 5% penalty will be charged from bill and if transfered 

to other contractor, all losses will be borne by you. 
9. Contractor's responsibility is printed on back side of work order form. 
10. GST will be paid - a b the factory as per applicable. 

Dy. GM(Engg.)/Addl. GM(E&I) Sr. G.M.(Tech.) 

Copy to 
1. Sr.G.M.(Tech.) 
2. A/c Deptt. 
3. Contractor 

Vice President (T) 

Contract accepted on above terms 

Contractor 
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Vice President (T) 

Contract accepted on above terms 

Contractor 

Dy. GM(Engg.)/Addl. 

Copy to 

1. Sr.G.M.(Tech.) 

2. A/c Deptt. 

3. Contractor 

Sr. G.M.(Tech.) E&l) 

MODI SUGAR MILLS, MODINAGAR 
WORK ORDER FOR CONTRACTS 

ENGINEERING DEPARTMENT 
SECTION EQUIPMENT....Gac'  TYPE  

W. 0. No. Sugar Off SeasonlSeason Date 

Name & Address of Contractor .. Ocp1e Cic  

'ThIf  

Date of contract  Date of Completion O.3.cfc  

S.No. Particulars of Work to be done Rate Unit AifloUnt 
Rs. 

@- Qi 

c4E%t 

Gd0 

- 

/ 

pj 

t10  t 

Terms & Conditions: WORK'S INCHARGE 
1. All Tools tackles shall be ours/yours. 
2. Consumable stores shall be our/Yours. 

3. Machinery jobs shall be done by us/you. 
4. The job after completion is to be checked and inspected by concerned I/c and 

D.G.M. (P) 

5. 80% Running payment shall be made fortnightly after verification. 

6. No payment will be made till the job is completed. 

7. Tax is deductable from final bill as per Rules. 

8. If work is delayed beyond time given 5% penalty will be charged from bill and if transfered 

to other contractor, all losses will be borne by you. 

9. Contractor's responsibility is printed on back side of work order form. 

10. GST will be paid extçaby the• factory as per applicable. 

641234



MODI SUGAR MILLS, MODINAGAR 
WORK ORDER FOR CONTRACTS 

ENGINEERING DEPARTMENT 
SECTION EQUIPMENT..GAc3hAc  TYPE  

W. 0. No. Sugar Off SeasonlSeason Date 

Name & Address of Contractor  Cp1e.k Ckmdici' 
cç   I(' — (j  f.  

Date of contract O.S.(1c Date of Completion 

S.No. Particulars of Work to be done Rate Unit Afliount 
Rs. 

ij) C'W 

Q\ 

t40v$L '4- 

4i 

/// 
15 

Terms & Conditions: WORK'S INCHARGE 
1. All Tools tackles shall be ours/yours. 
2. Consumable stores shall be our/Yours. 
3. Machinery jobs shall be done by us/you. 
4. The job after completion is to be checked and inspected by concerned I/c and 

D.G.M. (P) 
5. 80% Running payment shall be made fortnightly after verification. 

6. No payment will be made till the job is completed. 
7. Tax is deductable from final bill as per Rules. 
8. If work is delayed beyond time given 5% penalty will be charged from bill and if transfered 

to other contractor, all losses will be borne by you. 
9. Contractor's responsibility is printed on back side of work order form. 
10. GST will be paid ext'the tory as per applicable. 

Dy. GM(Engg.)/Addl.M(E&l) Sr. G.M.(Tech.) Vice President (T) 

Copy to Contract accepted on above terms 
1. Sr.G.M.(Tech.) 
2. A/c Deptt. 
3. Contractor Contractor 
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.'T. 
UMESH MoD 

GROUP 

MOD! SUGAR MILLS 
(A Unit of Moth Industries Limited) 4 

Date 25/03/2024 

Mr. Rajkumar Chauhan 
Prop. — Green Admire Consultancy & Engineers 
Mansarower Park, Plot No.-76, Shahpur, Bhmaeta, 
Ghazjabad (U.P.)-20 1001 

Subject :-Renovatjon of Ponds adopted by Modi Sugar Mills in the Villa2es 
Amipur BadaylaJalalpur DhindharMachhriKhindora & Shernur in  
the approx. 10 Hectare of Area.  

Dear Mr. Chauhan 

Please refer to your offer & subsequent discussions held with us regarding the 
above mentioned Renovation of Ponds work for Modi Sugar Mills, we are hereby 
pleased to award you the above mentioned work. You shall comply and submit the 
Renovation Report with reference to letter dated 04.11.2023 issued by Executive 
Engineer, Laghu Sichai Vibhag/Nodal officer, Ground Water Web Portal, 
Ghaziabad. 

TIlE BRIEF DETAILS OF SCOPE OF WORK FOR GREEN ADMIRE 
CONSULTANCY & ENGINEEERS WILL BE AS UNDER :- 

1. Weeding & Cleaning of Pond Bank and Bottom. 

2. Making of Bank/Periphery of Pond by JCB & Dressing by Labor. 

3. Making of Fencing around the Pond by RCC Poles & Wires. 

4. Painting of Display Board & pillars. 

5. Plantation around the Ponds. 

6. Transportation Charges for Lifting the Material. 

7. Consultancy Charges and Out of Pocket Expenses. 

Modinagar-201 204 Distt.-Ghaziabad, (U.P.), INDIA 
Telephone 01232- 242321, 7902108560,7902108570 E-mail ceoffice@modisugar.com  

CIN-U15429UP1932PLC000469 PAN :AAACM2O63Q GSTIN 09A&ACM2O63Q4Z1 

Contd..2... 

ANNEXURE R-10
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0 
ESH MODI 

GROUP 

MOD! SUGAR MILLS 
(A Unit of Modj Industries Limited) 4 

-2- 

PROFESSION FEES:- 

You will be paid a sum of Rs. 20 Lacs (Twenty lacs only) for Completion of above 
mentioned work in all respect including Transportation Charges for lifting the 
Material, Consultancy Charges and Out of Pocket Expenses (As mentioned at 
Point No. 6 & 7 in Scope of Work) and acceptance/approval of reports by the 
authorities of UPGWA. 

PAYMENT TERMS:- 

a) 20% Mobilization Advance along with Work Order. 
b) 50% on completion of above mentioned work & submission of 

Reports to the concerned Authorities. 
c) 30% after acceptance of Compliance Report by the UPGWA, 

Lucknow. 

TIME SCHEDULE:- 

The total time of completion of above mentioned work and getting acceptance of 
Compliance Report from UPGWA, Lucknow will be 2 Months i.e upto 24-05- 

2024. 

OTHER TERMS & CONDITIONS:- 

a.) Any other incidental charges & Govt Fees (If any) will be paid by 
Green Admire Consultancy & Engineers. 

b.) Payment shall be made through RTGS. If RTGS facilities is not 
available then payment will be made vide "At Par Cheque"! Demand 
Draft" only. 

c.) All the applicable taxes shall be paid extra from the above mentioned 
fees. 

For Modi Sugar Mills, 

Authorized Signatory Authorized Signatcxry 

Modinagar-201 204 Distt.-Ghaziabad, (UP.), INDIA 
- 11Ql) 9')21O856O 7902108570 F-miI 
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ANNEXURE R-11
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Saurabh <saurabhrajpal.sc.aor@gmail.com>

Advance Service of Additional Reply in Tilak Raj Adhana
2 messages

M/s Aura & Company Advocates <auraleague@gmail.com> Thu, 8 Aug at 12:01 AM
To: <saurabhrajpal.sc.aor@gmail.com>

Respected Sir,

Kindly find attached herewith the Advance Service of Additional Reply in Tilak Raj Adhana.

Thanks & Regards

Saurabh Rajpal 
Adv

Additional Reply in tilak Raj Adhana.pdf

Saurabh <saurabhrajpal.sc.aor@gmail.com> Thu, 8 Aug at 12:04 AM
To: <gigicgeorge.adv42@yahoo.in>, <pradeepmisra@yahoo.com>, <judicial-ngt@gov.in>

[Quoted text hidden]

Additional Reply in tilak Raj Adhana.pdf
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